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O R D E R 

23.01.2020   The parties may file copy of the C.P. No. IB-378 (PB)/2017 

referred in the Impugned Order. Counsel for Respondent states that the 

Appellant had filed a claim in that proceeding which was rejected and in 

Appeal the claim was permitted to be submitted. By that time, the matter had 

reached the stage of liquidation and the claim was filed in liquidation. It is 

stated that the claim was filed in the liquidation proceeding on 22nd November, 

2018. Counsel for Appellant states that before that, Section 7 Application was 

filed in the present matter.  

 Parties may file relevant documents they want to refer in support of 

their arguments along with list of dates giving chronology of the events.  

 List the Appeal ‘for admission (after Notice)’ on 10th February, 2020.  

  

 
     [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

 
[Kanthi Narahari] 

Member (Technical) 
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